
IN THE HIGH COURT OF JUDICATURE AT PATNA
Miscellaneous Jurisdiction Case No.2175 of 2023

In
Civil Writ Jurisdiction Case No.4961 of 2022

======================================================
Shambhu Prasad Gupta Son of Late Shanti Prasad Gupta Resident of Ward
No. 21, Shankar Chowk, Police Station, Saharsa, District - Saharsa.

...  ...  Petitioner/s
Versus

The Union of India & Ors

...  ...  Opposite Party/s
======================================================

with
Civil Writ Jurisdiction Case No. 4961 of 2022

======================================================
Shambhu Prasad Gupta, Son of Late Shanti Prasad Gupta, Resident of Ward
No. 21, Shankar Chowk, Police Station, Saharsa, District - Saharsa.

...  ...  Petitioner/s
Versus

The Union of India & Ors

...  ...  Respondent/s
======================================================
Appearance :
(In Miscellaneous Jurisdiction Case No. 2175 of 2023)
For the Petitioner/s :  Mr. P.N. Shahi, Sr. Advocate 

 Mr. Satish Kumar Singh
For the Respondent/s :  Mr. Dr. K.N. Singh, ASG

 Mr. Anshay Bahadur Mathur, CGC
 Mr. Nadim Seraj

For the intervenor :  Mr. Sanjay Kumar
(In Civil Writ Jurisdiction Case No. 4961 of 2022)
For the Petitioner/s :  Mr. P.N. Shahi, Sr. Advocate 

 Mr. Satish Kumar Singh
For the Respondent/s :  Mr. Dr. K.N. Singh, ASG

 Mr. Anshay Bahadur Mathur, CGC
 Mr. Nadim Seraj

For the intervenor :  Mr. Sanjay Kumar
======================================================
CORAM: HONOURABLE MR. JUSTICE SANDEEP KUMAR

ORAL ORDER

17 27-01-2025 Heard learned senior  counsel  for  the petitioner,  Mr.

P.N.  Shahi,  learned  A.S.G.  for  the  Union  of  India;  Dr.  K.N.

Singh, learned counsel appearing for the Pul Nigam; Mr. Nadim
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Seraj and learned counsel for the intervenor; Sri Sanjay Kumar.

2.  These matters  have been listed before this  Court

pursuant to the order of the Division Bench dated 20.01.2025

passed in LPA No. 1259 of 2024. 

3. Once the writ petition i.e., C.W.J.C. No. 4961 of

2022  was  recalled  by  the  Division  Bench  vide order  dated

19.12.2024 passed in LPA No. 1259 of 2024, this Court does not

think it desirable to hear the matter again.

4. Let these matters be go out of my list and be placed

before  Hon’ble  the  Acting Chief  Justice  for  assigning  a  new

Bench. 
    

Shishir/- 
(Sandeep Kumar, J)
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